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® PSB RECAPITALISATION
RBI raises concerns over

zero-coupon bond

PRESS TRUST OF INDIA
New Delhi, January 10

THE RESERVE BANK of India
(RBI) has expressed concerns
over zero-coupon bonds for the
recapitalisation of publicsector
banks (PSBs), and discussion is
on between the central bank
and Finance Ministry to find a
solution,according to sources.

The government resorted to
recapitalisation bonds with a
coupon rate for capital infusion
into PSBs during 2017-18 and
interest payment to banks for
holding such bonds started
from the next financial year.

To save interest burden and
ease thefiscal pressure, the gov-
ernment has decided to issue
zero-coupon bonds for meeting
the capital needs of the banks.
The first test case of the new
mechanism was a capital infu-

sion of 5,500 crore into Punjab
& Sind Bank by issuing zero-
coupon bonds of six different
maturities last year. These spe-
cial securitieswith tenure of 10-
15 years are non-interest bear-
ingandvalued at par.

However, the RBI has raised
some issues with regard to cal-
culation of an effective capital
infusion made in any bank
through thisinstrumentissued
at par, the sources said.

Since suchbonds usuallyare

non-interest bearingbutissued
at a deep discount to the face
value, it is difficult to ascertain
net present value, they said.

The discount calculation
may vary, which could lead to
accounting adjustment, the
sources said,adding both the Fi-
nance Ministry and RBI are in
discussion to resolve the issue.

As these special bonds are
non-interestbearingand issued
at par to a bank, it would be an
investment, which would not
earn any return but rather de-
preciate with each passingyear.

Parliament had in Septem-
ber 2020 approved 320,000
crore to be made available for
the recapitalisation of PSBs. Of
this, 5,500 crore was issued to
Punjab & Sind Bank and the Fi-
nance Ministrywill takea callon
the remaining 314,500 crore
during this quarter.

Pradipt Kapoor appointed Airtel’s new CIO

BHARTIAIRTEL ON Sundayan-
nounced the appointment of
Pradipt Kapoor as its Chief In-
formation Officer (CIO).

Kapoor takes over from
Harmeen Mehta, the company
said in a statement.

“In his new role, Pradipt will
drive Airtel’s overall engineering
strategy and be a key player in
helping realise the company"s
digital vision. He will be mem-
ber of the Airtel Management
Board and report to Gopal Vittal,
MD and CEO, Bharti Airtel,” the

statement added. Kapoor’s
most recent assignment was at
AP Moller - Maersk where he
was global head of productsand

solutions engineering.

Prior to this, he spent over a
decade at SITA (UK) running
Products Engineering. Kapoor
alsohas formative experience as
an entrepreneur,itadded.

Commenting on Kapoor"s
appointment, Vittal said, “He is
an accomplished engineering
leader and believes in creating
value by enabling technology
that is focused on outcomes.I
am confident his experience
will add immense value to Air-
tel’s digital vision.” —PTI

Sales to normalise by
Jan-end, getting orders
from Jio Mart: Biyani

PRESS TRUST OF INDIA
New Delhi, January 10

THE FUTURE GROUP expects
normal sales to return forits re-
tail vertical by the end of Janu-
ary,almost ayear after the busi-
ness was severely hit by
pandemic-related disruptions,
founderand group CEO Kishore
Biyani said.

Speaking to PTI, Biyani said
Future Group — which operates
popular retailing formats like
Big Bazaar, FBB, Central and Nil-
giris — has seen sales touching
almost 60% of the pre-Covid
levels and that business has
normalised “to a great extent”.
Moreover, stocks in the stores
are almost up to 80% of what
they were before the pandemic,
headded.

Future Group,which had en-
tered intoa324,713-crore deal
with billionaire Mukesh Am-
bani-led Reliance Industries to
sell its retail business, has also
received large orders from Jio
Mart that is helping the retail
major chart a strong comeback.

“All our stores are now oper-
ational and our sales have now
touched 50 to 60% (of pre-
Covid)levels.Stocks are alsonow
moving to stores. I think we are
nearly 70 to 80% from the low,
where we were (during the pan-
demic),” Biyani said. Future Gro-
up companies and the promot-
ers together have a debt of over
%20,000 crore.On theinventory
position and stocks, Biyani said:
“Weare farbetterthanwherewe

werewhenwe started (afterlock-
down). We have normalised
business toa great extent”.

However, it could be a while
before the days of packed
retail stores return.“We are not
getting much crowd because of
social distancing and other rea-
sons. It cannot be 100% till
everyone is vaccinated, but I
thinkwe are getting the rhythm
back;”he said.

Last month, CEO of Big
Bazaar, Future group hypermar-
ket,SadashivNayak had said the
number of visitors in storesisin-
creasing and during the festive
seasonall sections,including the
apparels and garments,
recorded good sales.

While shoppers may be stay-
ingaway from the stores, Future
Group has embraced the digital
route toreach out to customers.
Various retail brands under the
Future Group have turned to
shopping apps, WhatsApp and
even phones to receive orders
and deliver them to customers.
The concept of “pick up at
stores" has also gained traction.

Advertisement under Regulation 18(7) in terms of SEBI (Substantial Acquisition of Shares and Takeovers) Regulations, 2011, as amended.

TEJASSVI AAHARAM LIMITED

Registered Office; New No. 31, 1st Floor, Lazarus Church Road, R.A Puram, Chennai, Tamil Nadu, 600028, India
Tel: +91 44 48573911, Fax: NA; Email: taltdchennai@gmail.com; Website: www.talchennai.in;
Corporate Identification Number: L15549TN1994PLC028672

This Advertisement is being issued by Saffron Gapital Advisors Private Limited, on
behalf of Mr. John Amirtharaj Henry (“Acquirer 1) and Mr. G. Bakthavatsalu
(“Acquirer 2”) (Acquirer 1 and Acquirer 2 are hereinafter collectively referred to
as “Acquirers”), pursuant to Regulation 18(7) of the Securities and Exchange
Board of India (Substantial Acquisition of Shares and Takeovers) Regulations,
2011 and subsequent amendments thereto, (“Takeover Regulations™) in respect
of the open offer to acquire shares of the Tejassvi Aaharam Limited (Formerly
known as Sterling Spinners Limited) (“Target Company”) (“Offer”). The Detailed
Public Statement with respect to the aforementioned offer was published on
November 10, 2020 in Financial Express (English National Daily), Jansatta (Hindi
National Daily), Navshakti (Marathi Daily - Stock Exchange situated) and Makkal
Kural (Registered Office of the Company). Subsequently, corrigendum to DPS
was published on January 07, 2021 (*Corrigendum™) in the same newspapers in
which the DPS was published.

The shareholders of the Target Company are requested to kindly note the

following:

1. OfferPrice is Rs. 0.55/- (Paise Fifty Five Only) per Equity Share. There has been

no upward revision in the Offer Price.

2. Committee of Independent Directors (hereinafter referred to as “IDC") of the
Target Company has recommended that the Offer is fair and reasonable and in
line with the SEBI (SAST) Regulations. Further, IDC is of the view that the Otfer
Price is in line with the parameters prescribed by SEBI in the SEBI (SAST)
Regulations. The 1DC's recommendation was published on January 08, 2021

inthe same newspapers in which the DPS was published.

3. The Offer is not a competing offer in terms of Regulation 20 of SEBI (SAST)

Regulations.
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. The Letter of Offer with respect to the Open Offer ("LoF") dated December 29,
2020, was dispatched on January 05, 2021 to all the Eligible Shareholders of
the Target Company holding Equity Shares as on the Identified Date, December

. Public Shareholders are required to refer to the Section titied “Procedure for
Acceptance and Settlement of the Offer” at page 27 of the LoF in relation to
inter alia the procedure for tendering their Equity Shares in the Open Offer and
are required to adhere to and foliow the procedure outlined therein,

. Please note that a copy of the LoF will also be available on SEBI's website

. Instructions for Public Shareholders:
. In case of Equity Shares held in physical form In accordance with the
Frequently Asked Questions issued by SEBI, "FAQs - Tendering of physical
shares in buyback offer/ open offer/ exit offer/delisting” dated February 20,
2020, SEBI Circular no. SEBI/HO/CFD/CMD1/CIR/P/2020/144 dated July 31,
2020 and BSE notice no 20200528-32 dated 28 May 2020, shareholders
holding securities in physical form are allowed to tender shares in open offer,

10. Schedule of Activities:

Activity Original Revised
Day and Date Day and Date
Public Announcement (PA) Friday, November | Friday,
06, 2020 November 06,
2020
Publication of DPS in the Friday, November | Friday,
newspapers 13, 2020 Movember 13,
2020
Filing of the draft letter of offer Monday, Monday,
with SEBI November 23, November 23,
2020 2020
Last date for a competitive bid Tuesday, Tuesday,
December 08, December 08,
2020 2020
Last date for SEBI observations Tuesday, Thursday,
on draft letter of offer (in the event | December 15, December 24,
SEBI has not sought clarifications | 2020 2020
or additional information from the
Manager to the Offer)
|dentified Date* Thursday, Tuesday,
December 17, December 29,
2020 2020
Letter of Offer to be dispatched to | Thursday, Tuesday,
Eligible Shareholders December 24,2020| January 5, 2021
Last date for revising the Offer Thursday, Monday,
price/ number of shares December 31, January 11,
2020 2021
Last Date by which the committee | Wednesday, Friday, January
of the independent directors of December 30, 8, 2021
the Target Company shall give its | 2020
recommendation
Date of publication of Offer Thursday, Monday,
Opening Public Announcement December 31, January 11,
2020 2021
Date of commencement of Friday, January Tuesday,
Tendering Period (Offer Opening 01, 2021 January 12,
Date) 2021
Date of Expiry of Tendering Period | Thursday, Monday,
(Offer Closing Date) January 14, 2021 | January 25,2021
Last Date for completion of all Friday, January Tuesday,
requirements including payment 29, 2021 February 9,
of consideration 2021

However, such tendering shall be as per the provisions of the SEBI (SAST)

Regulations.

An Eligible Shareholder may participate in the Open Offer by providing
his/her/its application in writing on a plain paper signed by all Eligible
shareholders (in case of joint holding) stating name, address, folio number,
number of Equity Shares held, Equity Share certificate number, number of
Equity Shares tendered for the Offer and the distinctive numbers thereof,
enclosing the original Equity Share certificate(s), copy of Eligible
Shareholder's PAN card(s) and executed share transfer form in favour of the
Acquirers. Eligible Shareholders must ensure that the plain paper application,
along with the TRS and requisite documents, reach the Registrar to the Offer
not later than 2 {two) days from the closure of the Offer (i.e. January 27, 2021)
by 5.00 p.m. If the signature(s) of the Eligible Shareholders provided in the
plain paper application differs from the specimen signature(s) recorded with
the Registrar of the Company or are not in the same order (although attested),
such plain paper applications are liable to be rejected under this Offer,

b. Incase of Equity Shares held in dematerialized form: An Eligible person may
participate in the Open Offer by approaching their broker/selling member and
tender shares in the open offer as per the procedure as mentioned in the LoF
along with other details. The Public Shareholders holding Shares in Demat

mode are not required to fill any Form of Acceptance.

8. Interms of Regulation 16(1) of the SEBI (SAST) Regulations, the Draft Letter of
Dffer was submitted to SEBI on November 11, 2020. All observations received
from SEBI by way of their letter no. SEBIHU/CFD/DCR1/0W/22796/1 dated
December 24, 2020 received from SEBI in terms of Regulation 16(4) of the

SEBI(SAST) Regulations have been incorporated in the LoF.

9. Except deletion of references to the word "interest” from the Offer price in the
LOF, there have been no other material changes in relation to the Offer, since the
date of the public announcement on November 06, 2020, save as otherwise

disclosed inthe DPS, DLOF, LOF and Corrigendum.
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* Identified Date is only for the purpose of determining the Equity Shareholders of

Tel. No.: +91 22 4082 0914-915,

Fax No.: +91 22 4082 0999

Email id: openoffers@saffronadvisor.com
Website: www.saffronadvisor.com
Investor grievance: investorgrievance@saffronadvisor.com

SEBI Registration Number: INM 000011211

Validity of Registration: Permanent

Contact Person: Amit Wagle/Gaurav Khandelwal
Place: Chennai

Date: January 10, 2021

the Target Company as on such date to whom the Lefter of Offer would be sent by
Email { Post. It is clarified that all the shareholders holding Equity Shares of the
larget Company (registered or unregistered) (except the Acquirers and Promoter
and Promoter group of the Target Company) are eligible to participate in this Offer
any time before the closure of this Offer,
Capitalised terms used but not defined in this Advertisement shall have the same
meanings assigned to such terms in the Public Announcement and/or DPS and/or
LoF and/or Corrigendum. The Acquirers accept full responsibility for the
information contained in this Advertisement and also for the obligations of the
Acquirers as laid down in SEBI (SAST) Regulations. This Advertisement will also
be available on SEBI's website at www.sebi.gov.in

Issued by the Manager to the Offer on behalf of the Acquirers

SAFFRON
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SAFFRON CAPITAL ADVISORS PRIVATE LIMITED
Corporate Identification Number: U67120MH2007PTCT166711

605, Sixth Floor, Centre Point, J.B. Nagar,
Andheri (East), Mumbai - 400 039, India
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Making arrangements for free vaccine
for everyone in Bengal, says Mamata

PRESS TRUST OF INDIA
Kolkata, January 10

THE WEST BENGAL govern-
ment is making arrangements
to provide free Covid vaccines
to all the people of the state,
chief minister Mamata Baner-
jee has said.

In an open letter, Banerjee
said the Covid warriors, includ-
ing police, home guards, civil
defence volunteers, correc-
tional home and disaster man-
agement employees,willbead-
ministered the vaccine on a
prioritybasis.“Iam happytoin-
form that our government is
making arrangements for
reaching thevaccine toall peo-
ple of the state free of any
charge,” the chief minister said
in the letter addressed to the
frontline workers.

Banerjee expressed her
gratitude to all the Covid war-

riors for their selfless service to
the people of West Bengal.

India is set to launch its
Covid-19 vaccination drive
from January 16 with priority
tobe given to nearly three crore
health care and frontline work-
ers across the country.

The CM’s announcement of
free vaccination for everyone
comes monthsahead of the as-
sembly elections, which are
likely to be held in April-May.

Earlier, Kerala chief minis-
ter PinarayiVijayanhad madea
similar announcement.

f'Fh' I B Gk F']ET CESC
Regd. Office | CESC House
Chowringhes Square, Kolkata—r00 001
Corporate identity Mumber
L31901WE1STAFLCO3 1411
PH: 033-22256040, FAX: 033-222551565
E-mail: secretarial@irpeg.in
Websile! wanw cesc ooin

NOTICE

It is hereby nofified that the Unaudited
Financial Results of the Company for
the gquarier | ning manths endad
31 December, 2020 will be taken on
record by the Board of Directors at its
maating to ba hald on Wadnasday,
13 January, 2021,

This Motice may be accessed an
the Company’s website at
https:/iwww.cesc.co.in and may
also be accessed on the websites
of the Stock Exchanges at the
links-hittps:lwww.nseindia.com and
hitps:iwww,. bseindia.com
For CESC Limited
Subhasgis Mifra

6 January, 2021 Company Secratary

shareholders of
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Pre- Offer Advertisement under Regulation 18(7) in terms of SEBI (Substantial Acquisition of Shares and Takeovers)
Regulations, 2011, as amended, and Corrigendum 1o the Defailed Public Statement for the attention of the public

PREM SOMANI FINANCIAL SERVICES LIMITED

(Corporate ldentification Number: L7 120RJ1991PLCO0ES20)
Registered Office: 42, Jai Jawan Colony, Scheme No. 3, Durgapura, Jaipur-302 018, Rajasthan, India;
Tel. Mo.: +91 98290 51268; Email: limitedpsts@omail.com; Website: www.psfs.co.in;

Corrigendum”).

same.
7. Instructions for Public Shareholders:

11. Schedule of Aclivities:
Activity

The shareholders of the Targel Company are requested to kindly note the following:

1. Offer Priceis Rs. 3'- (Rupees Three Only) per Equity Share, Thera has been no upward revision in the Offer Price,

2. Gommittee of Independent Directors (hereinafter referred to as “IDC”) of the Target Company has recommended that the
Offer is fair and reasonable and in line with the SEBI {SAST) Regulations. Further, IDC is of the view that the Offer Price is in line
with the parameters prescribed by SEBI in the SEBI (SAST) Regulations. The IDC's recommendation was published on
January 08, 2021 in the same newspapers inwhich the DPS was published.

3. TheDferis notacompeting offer interms of Regulation 20 of SEBI (SAST) Requlations.

4. Thedispatch of the LOF to all the Public Shareholders of the Target Company holding Equity Shares as on the [dentified Date
{being December 29, 2020) has been completed on January 05, 2021,

5. Public Shareholders are required to refer to the Section tited “Procedure for Acceptance and Settlement of the Offer” at
page 31 of the LOF in relation to inter alia the procedure for tendering their Equity Sharas in the Opan Offer and are required (o
adhere to and follow the procedure outlined tharsin.

6. A copy of the LOF [which includes the Form of Acceplance) will also be awailable on the websites of SEBI
(https./fwww.sebi.gov.in), the Target Company (www.psfs.co.in), the Registrar to the Offer (www.bigsharaonling.com), the
Manager (www.salfronadvisor com), BSE (www.bseindia.com) from which the Public Shareholders can download / print the
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Day and Dale

Open Offer by Zyden Technologies Private Limited (“Acquirer™) to acquire upto 8,58,884 Equity shares of Rs. 10/- each for
cash at a price of Rs. 3/- aggregating upto Rs. 25,76,652/- (Rupees Twenty Five Lacs Seventy Six Thousand Six Hundred
Fifty Two only), to the Public shareholders of Prem Somani Financial Services Limited (“Target Company”) in accordance
with the extant Securities and Exchange Board of India (Substantial Acquisition of Shares and Takeovers) Regulations, 2011
(“SEBI {SAST) Regulations”) (“Open Offer”).
This Advertizement in accordance with Regulation 18(7) of the Takeover Regulations and Corrigendum to the Detziled Public
statemant (“"DPS") and is to ba read togather with: {a) the Public Announcement dated October 26, 2020 ("PA); {b) the Datailed
Public Statement published on October 23, 2020 in Financial Express (Enghsh daily) all editions, Jansatta (Hindi daily) all editions,
Mumbai Lakshdeep (Marathi daiby) Mumbai edition and Business Remadies (Hindi Regional daily at Jaipur, where the Reqgisterad
Office of the Target Company is situated) (*DPS") (d) the Letter of Offer dated December 30, 2020 ("LOF") is being issued by
Gaffron Gapital Advisors Private Limited, on behalf of the Acquirer in respect of the Open Offer ("Pre Offer Advertisement cum

In case the Equity Shares are held in physical form: Public Shareholders holding Equity Shares in physical form may
participate in the Open Offer through their respective Selling Broker by providing the relevant information and documents as
mentionad on page 32 and page 33 of the LOF along with Form SH=4.
In case the Eguity Shares are held in dematerialised form: Public Shareholders who desire fo tender their Equity Shares in
the electronic / dematarialized form under the Offer would kava to do so through their respective Selling Brokars by giving the
details of Equity Shares they intend to tender under the Offer and as per the procedure specified on page 32 of the LOF. The
Public Shareholders holding Shares in Demat mode are not required to fill any Form of Acceptance.
In case of non-receipt of the LOF, the Pubdic Shareholders holding the Equity Shares may participate in the Offer by providing
their application in plain paper in writing signed by all shareholder(s), stating name, address, number of Equity Shares held,
chient |0 number, OF mame, DP0 mumber, number of Equity Shares tendered and other relevant documents as mentioned in
the LOF. Public Shareholders have to ensuwre that their order is entered in the electronic platform by the Selling Broker which
will be made available by BSE betore the closurs of the Tendering Period.

8. Status of Statutory and Other Approvals: As of the date of the LOF, to the best of the knowledge of the Acquirer, there are no
statutory or other approvals required to complete the Offer.

9. Material Lipdates {from the date of the DPS) Thera have been no material changes in relation to the Open Offer since the date of
the DPS. saved as stated inthe LOF and this Pre Ofer Advertisement cum Corrigendum.

10. Interms of Regulation 16(1) of the SEBI (SAST) Regulations, the Draft Letter of Otfer was submitted to SEBI on Movember D&,
2020. All observations received from SEBI by way of their letter no. SEBIHO/CFD/DCR-Z/0W/R202002278%/1 dated
December 24, 2020 interms of Reguiation 16(d) of the SEBI (SAST) Regulations have been incorporated in the LOF

Revised
Day and Date

Public Announcement (PA)

Monday, October 26, 2020

Monday, October 26, 2020

Publication of DPS in the newspapars

Tuesday, Nowvamber 03, 2020

Thursday, October 29, 2020

Filing of the draft letter of offar with SEEI

Tuesday, Nowember 10, 2020

Thursday, Movember 05, 2020

Last date for a competitive bid

Wednesday, November 25, 2020

Monday, November 23, 2020

Last date for SEBI observations on draft ketier of offer (in
the event SEBI has not sought clarifications or additional
information from the Manager to the Offer)

Thursday, December 03, 2020

Thursday, December 24, 2020

Identifiad Data™*

Monday, December 7, 2020

Tuesday, December 29. 2020

Letter of Offerto be dispatched to Eligible Shareholders

Monday, December 14, 2020

Tuesday, January 05, 2021

Last date for revising the Offer price’ number of shares

Friday, December 18, 2020

Monday, January 11, 2021

recommendation

Last Data by which the commitiee of the independant
directors of the Target Company shall give its

Thursday, Decembar 17, 2020

Friday, January 08, 2021

Date of publication of Offer Opening Public Announcement

Friday, December 18, 2020

Monday, January 11, 2021

Opening Date)

Date of commencement of Tendering Pericd (Offer

Monday, December 21, 2020

Tuesday, January 12, 2021

Date of Expiry of Tendering Period (Otfer Closing Date)

honday, January 04, 2021

Monday, January 25, 2021

payment of consideration

Last Date for completion of all reguirements including

Monday, January 18, 2021

Tuesday, February 09, 2021

Last date for issue of posi-offer advertisement

Monday, January 25, 2021

Tuesday, February 16, 2021

* Inteniied Date is oy for the purpose of determining the Equity Shareholders of the Target Company as o such dafe 1o
witorn he Letter of (ffer would be sent. It is clarified thal all the shareholders halding Equily Shares of the Target Company
{remistered or waregustered) (except the Acqurer, Seliers and Promofer and Promoter growp of the Target Company) are
aiigibie to participate in this Offer any time befare the closure of this Offer
Capitalised terms used but not defined in this Pre Otfer Advertiserment cum Corrigendum Advertisement shall have the
same meanings assigned to such terms in the Public Announcement and/or DPS and/or LOF. The Acquirer accepts full
responsibility for the information contained in this Advertisement and also for the obligations of the Acquirar as |aid

Issued on behal of the Acquirer by the Manager to the Offer

REGISTRAR TO THE OFFER

SAFFRON

Tel. No.: +91 22 4082 0906:
Fax No.: +91 22 4082 (999;

Website: www saffronadvisor.com;

Validity: Permanent
Contact Person: Varsha Gandhi

SAFFRON CAPITAL ADVISORS PRIVATE LIMITED
&05, Sith Floor, Centre Point, J.B. Napar,
Andheri (East), Mumbai - 400 059, India;

Email id: opanoffersi@saffronadvisor.com;

Investor grievance: investorgrievance@saffronadvisor.com;
SEBI Registration Number: INM 000011211;

@

BIGSHARE SERVICES PRIVATE LIMITED

17 floor, Bharat Tin Works Building, Opposite Vasant Dasis
Makwana Road, Marol Andheri (East),

Mumbai — 400059, Maharashtra, India.

Tel. No.: + 91 22 6263 8200;

Fax: + 91 22 6263 8299

Email id: openoffer@bigshareonline.com;
Website: www.bigshareonline.com

Investor Grievance: investor@bigsharaonling.com
SEBI Ragistration Number: INROODD01385;
Validity: Permanent

Contact Person: Ashish Bhope

Acquirer
Zyden technologies Private Limited

Registered Office: 45/9, Amgya Sadan, J.B. Nagar, Andheri East, Mumbai — 400 059, Maharashtra, india

2d/-

Place: Mumbai, Maharashtra
Date: January 08, 2021
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1 6‘2 2 W aaT Pre- Ofter Advertisement under Regulation 18(7) in terms of SEBI (Substantial Acquisition of Shares and Takeovers)

’ . Regulations, 2011, as amended, and Corrigendum to the Detailed Public Statement for the altention of the public
Y
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S wrEeEr F fTed WA H o oik Sl afed wHa 215 @l o Rt wogar e 4 awfy ik st am dafs @ | | PREM SOMANI FINANCIAL SERVICES LIMITED
il Sl foret aet F 700 ¢ FRAR fn 3 o dreredt Y At @ fRear e mn s Fid aen 81 e 3w (Corporate Identification Number: L67120R./1991PLC006220)

*q A ek sNme AT iR 215 aret 39 @Rt @ 700 wS wUT W fafir ol o R g % A8 TRSR 1 Hehd © | et | Registered Office: 42, .Jai Jawan Colony, Scheme No. 3, Durgapura, Jaipur-302 018, Rajasthan, India;
ST bl AROAR R € | st foredl o1 atfuren Eﬁa'{:gf}zﬁ%| geiy fewes, frewes, wifes ek ST \,% Teel e H fafd 5.34 Tel. No.: +91 98290 51268; Email: limitedpsfs@gmail.com; Website: www.psfs.co.in;
TN 7Y Tk W $gE ST shise W & FPER RER fhT U wrieR Wit €1 F Qo e aler @ 3RS SIeR o7 | SRRl 6 1R

T@-{:ﬁ i fepaT Fﬁ"ﬁb\ : Fad HS U m . X o =m : 3 A 1 Open Offer by Zyden Technologies Private Limited (“Acquirer™) to acquire upto 8,58,884 Equity shares of Rs. 10/- each for
(3 ) 1w o H T # F 3 T W1 IS | A | lqj ¥4 9T T d AW A A cash at a price of Rs. 3/- aggregating upto Rs. 25,76,652/- (Rupees Twenty Five Lacs Seventy Six Thousand Six Hundred

fleadt (A o ¥ #R) YR dErerss Wi § afve sifm el % sgER e qe waifus ARG ST 1,07 WiNS g 8.7 3R Fifty Two only), to the Public shareholders of Prem Somani Financial Services Limited (“Target Company”) in accordance

IIRIERRON = 2,200 HAMEA &1 fohE 3R off Iyt & < R & TR W) gag & 9 g€ | a8l 23 @ ST T&T ST 2020 H 34t 3Taf H 8.6 | | with the extant Securities and Exchange Board of India {Substantial Acquisition of Shares and Takeovers) Regulations, 2011
6,600 q 3ffues it FI'I'Q'{:IE"‘I\?.TI?Q:I Bl I SRER =99H 9 G| iR fepar = % | 3R SleR 21| ("SEBI{GAST) Regulations') | Upen Ofier).

This Adverfisement in accordance with Regulation 18(7) of the Takeover Regulations and Cormigendumn to the Detailed Public
Statement (*DPS™) and is to be read together with: {a) the Public Announcement dated October 26, 2020 ("PA”); (b) the Detailad
Public Statement published on October 28, 2020 in Financial Express (English daily) all editions, Jansatta (Hindi daily) all editions,
Mumbai Lakshdeep (Marathi daily) Mumbai edition and Business Remedies (Hindi Regional daily at Jaipur, where the Registered

Advertisement under Regulation 18(7) in terms of SEBI (Substantial Acquisition of Shares and Takeovers) Regulations, 2011, as amended. Office of the Target Company is situated) (“DPS"} () the Letter of Offer dated December 30, 2020 (“LOF") Is being issued by

Saffron Capital Advisors Private Limited, on bahalf of the Acquirer in respect of the Open Offer {"Pre Offer Advertisement cum
Corrigendum”)
T EJA s SUI AA HA HAM L I M ITE D The shareholders ol the Targe! Company are requested lo kindly note the following:

1. OfferPrice is Rs. 3/- (Rupaes Three Only) per Equity Share. There has been no upward revision in the Offer Price.

Registered Office: New No. 31, 1st Floor, Lazarus Church Road, R.A Puram, CIIEI'[HﬂI. Tamil Nadu, EI:!I:IU?E. India 2. Committee of Independent Directors (hereinafter referred to as “IDC") of the Target Company has recommendad that the
Tel: +91 44 48573911; Fax: NA; Email: taltdchennai@gmail.com; Website: www.talchennai.in; Offer is fair and reasonable and in line with the SEBI (SAST) Regulations. Further, DG is of the view that the Dffer Price is in ling
Corporate ldentification Number: L15549TN1994PLC028672 with the parameters prescribed by SEBI in the SEBI (SAST) Regulations. The IDCs recommendation was published on
. , , N , . , _ Lo January 08, 2021 inthe same newspapers in which the DPS was published.
This Advertisement s being issued by Sﬁﬁrﬂ“ EEFHIEII Advisors Private Limited, on 0. Schedule of Activities: 3. The Offeris not a competing offerin terms of Regulation 20 of SEBI (SAST) Regulations,
behalf of Mr. John Amirtharaj Henry (“Acquirer 17) and Mr. G. Bakthavatsalu  gegivipy Original Revised 4. The dispatch of the LOF to all the Public Shareholders of the Target Company holding Equity Shares as on the Identified Date
(“Acquirer 2"”) (Acquirer 1 and Acquirer 2 are hereinafter collectively referred to Day and Date Day and Date (being December 29, 2020) has been completed on January 05, 2021
98 "Anquirgrs“}l pursuant to HEgUIﬂIIDH 13{?} of the Securities and E}mhangg Public Announcement I{FFI:I Fridav. November Frida 5. Public EI'IEFEII-EIIEIEFIE are r‘,.!qIIII’EII:I to refer to the Saction titked 'FIDEHHII fl.'!l‘. ﬁL‘EIIJIEH.EH' and Settlement of the Offer” at
: . ik . Y Y page 31 of the LOF in relation to inter alia the procedure for tendering their Equity Shares in the Gpen Offer and are required to
Board of India (Substantial Acquisition of Shares and Takeuue_rs]n Hﬁ_gulahuns, 06. 2020 November 06 achae it Tl e ik pifimd Sersl
2011 and subsequent amendments theretn,{'_'TakepwerHeuulat_lmjs“}mresnect 2020 6. A copy of the LOF {which includes the Form of Acceptance) will also be available on the websites of SEBI
of the open offer to acquire shares of the Tejassvi Aaharam Limited (Formerly Publication of DPS in the Friday, November | Friday, (ttps://www.sebl gov.in), the Target Company (www.psfs.co.in), the Registrar to the Offer (www.bigshareonline.com), the
known as Sterling Spinners Limited) (“Target Company”) (“Offer”). The Detailed NewSspapers 132020 Novembiar{5 Manager (www.saffronadvisor.com), BSE (www.bsaindia.com) from which the Public Shareholders can downioad / print the
Public Statement with respect to the aforementioned offer was published on 2020 g B
II'IDI'_IE"II]EI I_II' 2020 in Fm_anr.:lal EI':_;IIEI;’S (English National D&IIIII* Jansatta (Hindi Filing of the draft letter of offer Monday, Monday, In case the Equity Shares are held in physical form: Public Shareholders holding Equity Shares in physical form may
National Daily), Navshakti (Marathi Daily - Stock Exchange situated) and Makkal with SEBI November 23, November 23, participate in the Open Offer throwgh their respective Selling Broker by providing the relevant information and documents as
Kural (Registered Office of the Company). Subsequently, corrigendum to DPS D020 2020 mentioned on page 32 and page 33 of the LOF along with Form SH-4.
lished on January 07. 2021 (“Corriaendum™) in the same new rsin P In case the Equity Shares are held in dematerialised form: Public Shareholders who desire to tender their Equity Shares in
Wﬁﬁ ﬁ'iﬁ Emfg on Jan I:I:I' }’hﬂd. 20 I Co ge du ) Inthe same newspapers Last date for a compefitive bid Tuesday, Tuesday, the electronic | dematerialized form under the Offer would have to do so through their respective Selling Brokers by giving the
WhIch the Was publishea. . December 08, December 08, details of Equity Shares they infend to tender under the Offer and as per the procedure specified on page 32 of the LOF. The
The shareholders of the Target Company are requested to kindly note the 2020 2020 Public Shareholders holding Shares in Demat mode are not required to fill any Form of Acceptance.
; FENce |l 1 B b T I I Ive un r I re. I n i ; # =3 AT 2 3 g : x
© I.’.‘-Ed SNS. Bl thI D“E'E B ty Five Only) per bquity Share. There has bee on draft fetter of offer (in the event | December 15, December 24, tlient ID number, OP name, DP 1D numbes, number of Equity Shares tendered and other relevant documents as mentioned in
no I'II:II'I": drarevision in the E_I Mce, - : 3 SEBI has not sought clarifications 2020 2020 the LOF. Public Shareholders have to ensure that their order is entered in the electronic platform by the Selling Broker which
2. Committee of Independent Directors (hereinafter referred to as “IDC") of the | gr additional information fram the will be made available by BSE before the closure ofthe Tendering Period.
Target Company has recommended that the Offer is fair and reasonable andin | panager to the Offer) 8. Status of Statutory and Other Approvals: As of the date of the LOF, to the best of the knowledge of the Acquirer, there are no
line with the SEBI (SAST) Regulations. Further, IDC is of the view that the Offer [ dentified Date™ Thursday, Tuesday, i ,fﬂ::f:ﬂﬂ;’ﬁ: i f:;g?;?ﬁ:?it:ﬂﬂ'ﬂn R R R
Price ISI In ling with IIIIE parameters [IZII‘ESEFII}EEI I:'I'I SEBI in the SEBI (SAST) December 17, December 29,  theDPS, saved as stated inthe LOF and this Pre Offer Advertisement cum Corrigendum,
Regulations. The IDC's recommendation was published on January 08, 2021 2020 2020 10, In terms of Regulation 16(1) of the SEBI (SAST) Regulations, the Draft Latter of Offer was submitted to SEBI on November 05,
inthe same newspapers inwhich the DPS was published. Letter of Offer to be dispatched to | Thursday, Tuesday, 2020. Al observations recehved from SEBI by way of their letter no. SEBIHO/CFDYDCR-2/0W/F/2020/22789/1 dated
3. The Offer is not a Eﬂﬂ'IDEIII'IQ offer in terms of I:IEQUIHI'IUI'I 20 of SEBI {SAST} Eligible Shareholders December 24,2020| January 5, 2021 Deuﬂmberm,EI}E_l?ln’rermsﬂf Regulation 16({4) of the SEBI (SAST) Regulations have been incorporated inthe LOF,
Regulations. _ Last date for revising the Offer Thursday, Monday, B ikl g
4. The Letter of Offer with respect to the Open Offer ("LoF") dated December 29, | price/ number of shares December 31, January 11, Activity H;::L“g'm o
2020, was dispatched on January 05, 2021 to all the Eligible Shareholders of 090 2091
: i i [ e YIRS : =L L - Public Announcement (PA) Monday, Octaber 26, 2020 Monday, October 26. 2020
IEth ;ﬁg? Gompany holding Equity Shares as on the Identified Date, December || ast Date by which the committee | Wednesday, Friday, January Publication of DPS in the newspapars Tuesday, November 03, 2020 | Thursday, October 29, 2020
, : of the independent directors of December 30, 8, 2021 -
. - I i ’ Filing of the draft letter of offer with SEBI Tuesday, N ber 10, 2020 |Thursday, N ber 05, 2020
9. Public Shareholders are required to refer to the Section titled "Procedure for | the Target Company shall give its | 2020 e ——— e S
: ; s : Last date fora :umﬂf}tltwe bid Wednesday, Movember 253, 2020| Monday, Movember 23, 2020
Acceptance and Settlernent of the Offer” at page 27 of the LoF in relation to | recommendation ot S e e H e e i e e T ey
. lia th dure f derina their Equity Sh inthe 0 off uatedc Last date for SEBI abservations on draft letter of offer {in| Thursday, December 03, 2020 |Thursday, December 24, 2020
Inter a IEEII € procedure orten EI’II‘II_]'I eir I:II‘IIII'I EII_PEE in the ; pen uiier and Date of II'UDIIEEIII]" of Offer TI"II.!I!"EIIZIE}', Mﬂ“ﬂa}’: the event SEBI has not sought clarifications or addifional |
are required to adhere to and follow the procedure outlined therein, Opening Public Announcement December 31, January 11, information from the Manager to the Offer)
6. Please note that a copy of the LoF will also be available on SEBI's website 2020 2021 |dentified Date* Monday, December 07, 2020 | Tuesday, December 29, 2020
(www.sebi.gov.in). Date of commencement of Friday, January Tuesday, Letter of Offer to be dispatched o Eligible Shareholders | Monday, December 14, 2020 | Tuesday, January 05, 2021
7. Instructions for Public Shareholders: Tendering Period (Dffer Opening 01, 2021 January 12, Last date for revising the Offer price/ number of shares | Friday, December 18, 2020 | Monday, January 11, 2021
a. In case of Equity Shares held in physical form In accordance with the | Date) 2021 Last Date by which the committee of the independent| Thursday, December 17, 2020 | - Friday, January 08, 2021
Frequently Asked Questions issued by SEBI, "FAQs - Tendering of physical | Date of Expiry of Tendering Period | Thursday, Monday, directors of the Target Company shall give its|
shares in buyback offer/ open offer/ exit offer/delisting” dated February 20, | (Offer Closing Date) January 14, 2021 | January 25,2021 LR L _ _ | e TR
2020, SEBI Circular no. SEBI/HO/CFD/CMD1/CIR/P/2020/144 dated July 31, [ Last Date for completion of all | Friday, January | Tuesday, Dateof pubtctionof O Opéoing Publc Amnouncemont 2 % LR S 1 otk ALY
holding securities in DI.I ysical form are allowed to IIIIIdEI shares in open offer of consideration 2021 Date of Expiry of Tendering Period (Offer Closing Date) Monday, January 04, 2021 Monday, January 235, 2021
However, such tendering shall be as per the provisions of the SEBI (SAST) B _ o _ : : — Monday Janoary 182021 | Tossday. February 09, 2021
Regulations * Identified Date is only for the purpose of determining the Equity Shareholders of Iﬁ::InErF‘IIEu (o SO SR N g TR b et ke
e it - he Target Company as on such date to whom the Letter of Offer would be sent by
An Eligible Shareholder may participate in the Open Offer by providing 7€ % . % ! : FRTorr— .
- ; SRS ” : ; o : post-offer advertisement Monday, January 25, 2021 Tuesday, February 16, 2021
his/her/its application in writing on a plain paper signed by all Eligible Email | Post. It is clarified that all the shareholders holding Equity Shares of the ¥ y ¥ ¥

Target Company (registered or unregistered) (except the Acquirers and Promoter — : - -
Shareholders (in case of joint holding) stating name, address, folio number, o it Identified Date is only for the purpose of defermining ihe Equity Shareholders of the Targe! Company as on such date fo
I I 9) g ; ! ' and Promoter group of the Target Company) are eligible to participate in this Offer whaom the Letter of Offer would be sent, It is clarified that all the shareholders holding Equity Shares of the Target Company

number of EqI'IIII'I Shares held, EEILIII.}" Share certificate number, number of dny time before the closure of this Offer {registered or unregistered) (except the Acquirer, Sellers and Promaoter and Promoter group of the Target Company) are

Equity _SI‘I&I‘EE IEHI:IEI"EEI for II'IE-: Offer and II?IEI distinctive numbers IIIEIBI‘II%[II. Capitalised terms used but not defined in this Advertisement shall have the same eligible to participate i this Offer any time befare the closure of this Offer | |
enclosing the original Equity Share certificate(s), copy of Eligible  meanings assigned to such terms in the Public Announcement and/or DPS and/or Capitalised terms used but not defined in this Pre Offer Advertisement cum Corrigendum Advertisement shall have the
Shareholder's PAN card(s) and executed share transfer form in favour of the  LoF and/or Corrigendum. The Acquirers accept full responsibility for the Same H-II'EI:II'I-II:[TIE ﬂtﬁﬁ'qﬂfg to ;IIIGII IEFFTS_ InLh_ﬂ IIﬁUIJII; ;mrtr?_uncemﬁnt IJHIIIWIIPIhmIIII L[1I]_IF. Thefﬂ;ﬂU£rﬂ_¢Eﬂﬂtﬁliug
Acquirers. Eligible Shareholders must ensure that the plain paper application,  information contained in this Advertisement and also for the obligations of the ST LN, TE 0 N DR L AT NAR 400 LIS Pt St 8 S B BN TNt W WO L e T
along with the TRS and requisite documents, reach the Registrar to the Offer Acquirers as laid down in SEBI [S FIET]I Hegulatiuns. This Advertisement will also downin SEBI (5AST) Regulations. This Advertisement will also be available on SEBI's website at www.5abi.gov.in.
not later than 2 (two) days from the closure of the Offer (i.e. January 27, 2021) be available on SEBI's website at www.sebi.gov.in Issued on behalf of the Acquirer by the Manager to the Offer REGISTRAR TO THE OFFER
by 5.00 p.m. If the signature(s) of the Eligible Shareholders provided in the  Issued by the Manager to the Offer on behalf of the Acquirers A e -
plain paper application differs from the specimen signature(s) recorded with SAFFRON )
the Registrar of the Gompany or are not in the same order (although attested), S A F F R O N .....
such plain paper applications are liable to be rejected under this Offer * e o8 e energising ideas SAFFRON CAPITAL ADVISORS PRIVATE LIMITED f'ﬁfﬂﬂfgﬁ;:f:ﬁi:{'fgﬂn;‘""D';gfs s
b. Incase of Equity Shares held in dematerialized form: An Eligible person may SAFFRON CAPITAL ADVISORS PRIVATE LIMITED 605, Sixth Floor, Centre Paint, J.B. Nagar, Makwana Road, Marol Andheri {East
participate in the Open Offer by approaching their broker/selling member and Canli Andheri (East), Mumbai - 400 059, India; Murmbai — 400059, Maharashira. lndia.
tender shares in the open offer as per the procedure as mentioned in the LoF gggﬂﬂsﬁiﬁ ‘[:ﬂ:ggf”rggﬁt{;g g;ﬁbﬁré Uﬁ;" ;ff WHIREEICI90TL)] Fes vt oz i Tol ho: + 9122 6263 8200,
along with other detalls. The Public Shareholders holding Shares in Demat | ot e 2 0"t o406 059, Inia Email i opanoiiarsgsatimradieoc o fax - d?‘ﬂggﬂifriﬂ éﬁ?ﬂihmmw o
mode are not required to fill any Form of Acceptance. Tel. No.: +91 99 4082 0914-915 3 Website: www. saffronadvisor.com; s Wehsite: ww_higsﬁamn"ne'_mm gty
8. Interms of Requlation 16(1) of the SEBI (5A5T) Requlations, the Draft Letter of  pay No.: 491 22 4082 0999 : ISII;[:I;I:I 9,“:"":““;‘”"Iehst':_'rﬁ:ﬁ”ﬁgggﬁzﬂmadwm”':'IT': Investor Grievance: investor@higshareonline com
Offer was submitted to SEBI on November 11, 2020, All observations received  Email id: openoffers@saffronadvisor.com "i'alilIIhE:gFIfHI':l o ' SERS Regltistion Wursbsr; W01 95
from SEBI by way of their letter no. SEBVHO/CFD/DCR1/OW/22796/1 dated  Website: www.saffronadvisar.com Cntact Person: Varsha Gandhi G owtnt Parsan: Adhis Bt
December 24, 2020 received from SEBI in terms of Regulation 16(4) of the  Investor qri&va_nt:e: investorgrievance@saffronadvisor.com :
SEBI (SAST) Regulations have been incorporated in the LoF. f’Eﬁé_ﬂwﬂﬂ;ﬂfi‘lat:ﬂ:‘ I'i!l mhgr: INM UI::GDI 1211 S t“hnu;':]“g‘i':';i'mm s
9. Except deletion of references to the word "interest” from the Offer price in the v ki 5 fomigoch Bl Registered OHice: 45/9, Arogya Sadan, J.B. Nagar, Andhert East, Mumbai — 400 059, Maharashira, India
LOF, there have been no other material changes in relation to the Offer, since the EEI]“IH-BLI: rf erson: Amit Wagle/Gaurav Khandelwal | Sd/-
d.:ate of TJ'|L=T public announcement on Nnyﬁmher 06, 2020, save as otherwise D:ﬂg : .JanEIIIIyaIIE] 0051 Place: Mumbai Maharashira
disclosed inthe DPS, DLOF, LOF and Corrigendum. ' Date: January 08, 2021
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Notice is hereby given to the Public that the
Agreement for Sale dated 27/01/1990 between
M/s. N. G. Builders & Developers and Mr.
Vijay Bahadur Sharma (1st Purchasers) for
the flat being Flat No. 51, 5th floor, Bldg. No.
4D, Narendra Park Jupiter CHS Ltd., Naya
Nagar, Mira Road (E), Thane 401107 (Said
flat) has been lost/ misplaced. All the persons
are hereby informed that not to carry on any
transaction on the basis of said missing
documents. On behalf of my client, Shahid
Abid Khan (present owner), the undersigned
advocate hereby invites any kind of claims
alongwith the relevant proof within 14 days
from the date of this notice. Incase no claims
are received within stipulated period, it shall
be assumed that there are absolutely no claims
by virtue of lost agreement and incase of any
itis deemed to be waived off.

Place: Mira Road, Thane Sd/-
Date: 11" January 2021 A Karimi
Advocate High Court

004, B-31, Amrapali Shanti Nagar,
Sector 11, Near TMT Bus Stop,
Mira Road East, Thane 401107

PUBLIC NOTICE

NOTICE is hereby given that Mr. Rajesh
Premshankar Raval the Owner jointly with Smt.
Jyoti Rajesh Raval and Mr. Kunal Rajesh
Raval of Flat No. F/1601 and Car Parking
Space No. 300/307 Octacrest CHS Ltd.,
Lokhandwala Township, Akurli Road, Kandivili
(East), Mumbai400 101, died intestate on
03/11/2020 and his wife/son Smt. Jyoti Rajesh
Rawal/Mr. Kunal Rajesh Raval has claimed
his share in the property.

We hereby invites claims or objections from
the heir/heirs/other claimant/claimants,
objector/objectors to the transfer of the said
shares and interest of the deceased member
in the capital/property of the society within a
period of 15 days from the publication of this
notice with copies of such documents and
other proofs in support of his/her/their claims/
objections for transfer of shares and interest
of the deceased member in the capital/property
of the society. If no claim/objections are
received within the period prescribed above,
the society shall be free to deal with the shares
and interest of the deceased member in the
capital/property of the society in such manner
as is provided under the bye laws of the society.

Place : Mumbai

Date : 11/01/2021 Legal Remedies

H. M. Yadav

Advocate Bombay High Court
Off: 51, Indira Colony, B.R.Road,
Mulund (W), Mumbai-400 080.
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NOTICE

Notice is hereby given that my clients MR
MEGHARAM HAKARAMAIJI CHOUDHARY
& MRS MANJU MEGHARAM CHOUDHARY
desire to purchase flat No: 6, Priyanka Building,
Sneha - Seema Co. Operative Housing Society
Ltd., Sai Baba Complex, Mohan Gokhale Road,
Goregaon East, Mumbai - 400063 from Mr Arun
P Benegal and Mrs Arati A Benegal the Present
Owners and Occupiers. The aforesaid flat
originally purchased by Mr Prabhashankar
Venkat Benegal & Mr Arun Prabhashankar
Benegal vide an agreement dated 12” day of
June, 1988 from M/s Indus Valley Builders as
per the terms and conditions mentioned in the
said agreement and on the demise of Mr
Prabhashankar Venkat Benegal, the Sncha -
Seema Co. Operative Housing Society Ltd.
has transferred/transmitted the above flat and
share certificate No:3  for 5 shares having
distinctive Nos. from 11 to 15 pertaining to the
said flat to Mrs Arati Arun Benegal by way of
following due process law.

All person(s) /firm/party/ banks/financial
institution etc having any share, right, title,
benefit, interest, claim, objection, and /or
demand in respect of said premises or any part
thereof by way of sale, exchange, assignment,
mortgage, charge, gift, trust, muniment,
inheritance, occupation, possession, tenancy, sub
tenancy, leave and license, License, care taker
basis, lien, maintenance, easement, release,
relinquishment or any other method through any
agreement, /settlement, litigation, decree or court
order of any court of law, contracts, / agreements,
or encumbrance or otherwise howsoever are
hereby requested to make the same known in
writing to the undersigned within 14 days of from
the date of publication of this notice of such
claim/s, if any with all supporting documents,
failing which the claim of such person after the
notice period shall be treated as waived and not
binding on my client and my client will be
advised to Proceed with the process of purchase
of the aforesaid flat by following due process
of law. Sd/

H.A BHOJWANI
Date:11/01/2021 Advocate High Court
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Regulations, 2011, as amended, and Corrigendum to the Detailed Public Statement for the attention of the public

PREM SOMANI FINANCIAL SERVICES LIMITED

(Corporate Identification Number: L67120RJ1991PLC006220)
Registered Office: 42, Jai Jawan Colony, Scheme No. 3, Durgapura, Jaipur-302 018, Rajasthan, India;
Tel. No.: +91 98290 51268; Email: limitedpsfs@gmail.com; Website: www.psfs.co.in;

(“SEBI (SAST) Regulations”) (“Open Offer”).
This Advertisement in accordance with Regulation 18(7) of the Takeover Regulation

Public Statement published on October 29, 2020 in Financial Express (English daily) all

Corrigendum”).
The shareholders of the Target Company are requested to kindly note the following:

with the parameters prescribed by SEBI in the SEBI (SAST) Regulations. The |
January 08, 2021 inthe same newspapers in which the DPS was published.

(being December 29, 2020) has been completed on January 05, 2021.
page 31 of the LOF in relation to inter alia the procedure for tendering their Equity S

adhere to and follow the procedure outlined therein.
6. A copy of the LOF (which includes the Form of Acceptance) will also

same.
7. Instructions for Public Shareholders:

mentioned on page 32 and page 33 of the LOF along with Form SH-4.
In case the Equity Shares are held in dematerialised form: Public Shareholders
the electronic / dematerialized form under the Offer would have to do so through th

their application in plain paper in writing signed by all shareholder(s), stating nam
client ID number, DP name, DP ID number, number of Equity Shares tendered and

will be made available by BSE before the closure of the Tendering Period.

statutory or other approvals required to complete the Offer.

11. Schedule of Activities:

Open Offer by Zyden Technologies Private Limited (“Acquirer”) to acquire upto 8,58,884 Equity shares of Rs. 10/- each for
cash at a price of Rs. 3/- aggregating upto Rs. 25,76,652/- (Rupees Twenty Five Lacs Seventy Six Thousand Six Hundred
Fifty Two only), to the Public shareholders of Prem Somani Financial Services Limited (“Target Company”) in accordance
with the extant Securities and Exchange Board of India (Substantial Acquisition of Shares and Takeovers) Regulations, 2011

s and Corrigendum to the Detailed Public

Statement (“DPS”) and is to be read together with: (a) the Public Announcement dated October 26, 2020 (“PA"); (b) the Detailed

editions, Jansatta (Hindi daily) all editions,

Mumbai Lakshdeep (Marathi daily) Mumbai edition and Business Remedies (Hindi Regional daily at Jaipur, where the Registered
Office of the Target Company is situated) (“DPS”) (d) the Letter of Offer dated December 30, 2020 (“LOF”) is being issued by
Saffron Capital Advisors Private Limited, on behalf of the Acquirer in respect of the Open Offer (“Pre Offer Advertisement cum

1. OfferPriceis Rs. 3/- (Rupees Three Only) per Equity Share. There has been no upward revision in the Offer Price.
2. Committee of Independent Directors (hereinafter referred to as “IDC”) of the Target Company has recommended that the
Offeris fair and reasonable and in line with the SEBI (SAST) Regulations. Further, IDC is of the view that the Offer Price is in line

DC's recommendation was published on

3. The Offeris nota competing offer interms of Regulation 20 of SEBI (SAST) Regulations.
4. The dispatch of the LOF to all the Public Shareholders of the Target Company holding Equity Shares as on the Identified Date

5. Public Shareholders are required to refer to the Section titled “Procedure for Acceptance and Settlement of the Offer” at

hares in the Open Offer and are required to

be available on the websites of SEBI

(https://www.sebi.gov.in), the Target Company (www.psfs.co.in), the Registrar to the Offer (www.bigshareonline.com), the
Manager (www.saffronadvisor.com), BSE (www.bseindia.com) from which the Public Shareholders can download/ printthe

In case the Equity Shares are held in physical form: Public Shareholders holding Equity Shares in physical form may
participate in the Open Offer through their respective Selling Broker by providing the relevant information and documents as

who desire to tender their Equity Shares in
eir respective Selling Brokers by giving the

details of Equity Shares they intend to tender under the Offer and as per the procedure specified on page 32 of the LOF. The
Public Shareholders holding Shares in Demat mode are not required to fill any Form of Acceptance.
In case of non-receipt of the LOF, the Public Shareholders holding the Equity Shares may participate in the Offer by providing

e, address, number of Equity Shares held,
other relevant documents as mentioned in

the LOF. Public Shareholders have to ensure that their order is entered in the electronic platform by the Selling Broker which
8. Status of Statutory and Other Approvals: As of the date of the LOF, to the best of the knowledge of the Acquirer, there are no

9. Material Updates (from the date of the DPS) There have been no material changes in relation to the Open Offer since the date of
the DPS, saved as stated in the LOF and this Pre Offer Advertisement cum Corrigendum.

10. Interms of Regulation 16(1) of the SEBI (SAST) Regulations, the Draft Letter of Offer was submitted to SEBI on November 05,
2020. All observations received from SEBI by way of their letter no. SEBI/HO/CFD/DCR-2/0W/P/2020/22789/1 dated
December 24,2020 in terms of Regulation 16(4) of the SEBI (SAST) Regulations have beenincorporated in the LOF.

Activity Original

Day and Date

Revised
Day and Date

Public Announcement (PA) Monday, October 26,

2020 Monday, October 26, 2020

Publication of DPS in the newspapers

Tuesday, November 03,

2020 | Thursday, October 29, 2020

Filing of the draft letter of offer with SEBI

Tuesday, November 10,

2020 |Thursday, November 05, 2020

Last date fora competitive bid

Wednesday, November 25, 2020

Monday, November 23, 2020

Last date for SEBI observations on draft letter of offer (in
the event SEBI has not sought clarifications or additional
information from the Manager to the Offer)

Thursday, December 03, 2020

Thursday, December 24, 2020

|dentified Date* Monday, December 07, 2020 | Tuesday, December 29, 2020
Letter of Offer to be dispatched to Eligible Shareholders Monday, December 14, 2020 | Tuesday, January 05, 2021
Last date for revising the Offer price/ number of shares Friday, December 18,2020 | Monday, January 11, 2021

Last Date by which the committee of the independent
directors of the Target Company shall give its
recommendation

Thursday, December 17, 2020

Friday, January 08, 2021

Date of publication of Offer Opening Public Announcement | ~ Friday, December 18,

2020 Monday, January 11, 2021

Date of commencement of Tendering Period (Offer| Monday, December 21,2020 | Tuesday, January 12, 2021
Opening Date)

Date of Expiry of Tendering Period (Offer Closing Date) Monday, January 04, 2021 Monday, January 25, 2021
Last Date for completion of all requirements including| ~ Monday, January 18, 2021 | Tuesday, February 09, 2021
payment of consideration

Last date for issue of post-offer advertisement Monday, January 25, 2021 | Tuesday, February 16, 2021

eligible to participate in this Offer any time before the closure of this Offer.
Capitalised terms used but not defined in this Pre Offer Advertisement cum Co
same meanings assigned to such terms in the Public Announcement and/or D

downin SEBI (SAST) Regulations. This Advertisement will also be available on

* [dentified Date is onjy for the purpose of determining the Equity Sharehoiders of the Target Company as on such date to
whom the Letter of Offer would be sent. it is clarified that all the shareholders hoiding Equity Shares of the Target Company
(registered or unregistered) (except the Acquirer, Seflers and Promoter and Promoter group of the Target Company) are

rrigendum Advertisement shall have the
PS and/or LOF. The Acquirer accepts full

responsibility for the information contained in this Advertisement and also for the obligations of the Acquirer as laid

SEBI's website at www.sebi.gov.in.

SAFFRON CAPITAL ADVISORS PRIVATE LIMITED
605, Sixth Floor, Gentre Point, J.B. Nagar,

Andheri (East), Mumbai - 400 059, India;

Tel. No.: +91 22 4082 0906;

Fax No.: +91 22 4082 0999;

Email id: openoffers@saffronadvisor.com;
Website: www.saffronadvisor.com;

Investor grievance: investorgrievance@saffronadvisor.com;
SEBI Registration Number: INM 000011211;
Validity: Permanent

Contact Person: Varsha Gandhi

Mumbai -

Tel. No.: + 91 22

Issued on behalf of the Acquirer by the Manager to the Offer REGISTRAR TO THE OFFER
BIGSHARE SERVICES PRIVATE LIMITED

1* floor, Bharat Tin Works Building, Opposite Vasant Oasis
Makwana Road, Marol Andheri (East),
400059, Maharashtra, India.

6263 8200;

Fax: + 91 22 6263 8299

Email id: openoffer@bigshareonline.com;
Website: www.bigshareonline.com

Investor Grievance: investor@bigshareonline.com
SEBI Registration Number: INR000001385;
Validity: Permanent

Contact Person: Ashish Bhope

Acquirer
Zyden technologies Private Limited
Registered Office: 45/9, Arogya Sadan, J.B. Nagar, Andheri East, Mumbai
Sd/-

—400 059, Maharashtra, India

Place: Mumbai, Maharashtra
Date: January 08, 2021
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Pre- Offer Advertisement under Regulation 18(7) in terms of SEBI (Substantial Acquisition of Shares and Takeovers)
Regulations, 2011, as amended, and Corrigendum to the Detailed Public Statement for the attention of the public
shareholders of

PREM SOMANI FINANCIAL SERVICES LIMITED

@

PSS

(Corporate Identification Number: L67120RJ1991PLC006220)
Registered Office: 42, Jai Jawan Colony, Scheme No. 3, Durgapura, Jaipur-302 018, Rajasthan, India;
Tel. No.: +91 98290 51268; Email: limitedpsfs@gmail.com; Website: www.psfs.co.in;

Open Offer by Zyden Technologies Private Limited (“Acquirer”) to acquire upto 8,58,884 Equity shares of Rs. 10/- each for
cash at a price of Rs. 3/- aggregating upto Rs. 25,76,652/- (Rupees Twenty Five Lacs Seventy Six Thousand Six Hundred
Fifty Two only), to the Public shareholders of Prem Somani Financial Services Limited (“Target Company”) in accordance
with the extant Securities and Exchange Board of India (Substantial Acquisition of Shares and Takeovers) Regulations, 2011
(“SEBI (SAST) Regulations”) (“Open Offer”).

This Advertisement in accordance with Regulation 18(7) of the Takeover Regulations and Corrigendum to the Detailed Public
Statement (“DPS”) and is to be read together with: (a) the Public Announcement dated October 26, 2020 (“PA’
Public Statement published on October 29, 2020 in Financial Express (English daily) all editions, Jansatta (Hindi daily) all editions,
Mumbai Lakshdeep (Marathi daily) Mumbai edition and Business Remedies (Hindi Regional daily at Jaipur, where the Registered
Office of the Target Company is situated) (“DPS”) (d) the Letter of Offer dated December 30, 2020 (“LOF”) is being issued by
Saffron Capital Advisors Private Limited, on behalf of the Acquirer in respect of the Open Offer (“Pre Offer Advertisement cum
Corrigendum”).

The shareholders of the Target Company are requested to kindly note the following:

1.
2.

. Interms of Regulation 16(1) of the SEBI (SAST) Regulations, the Draft Letter of Offer was submitted to SEBI on November 05,

’); (b) the Detailed

Offer Price is Rs. 3/- (Rupees Three Only) per Equity Share. There has been no upward revision in the Offer Price.

Committee of Independent Directors (hereinafter referred to as “IDC”) of the Target Company has recommended that the
Offeris fair and reasonable and in line with the SEBI (SAST) Regulations. Further, IDC is of the view that the Offer Price is inline
with the parameters prescribed by SEBI in the SEBI (SAST) Regulations. The IDC's recommendation was published on
January 08,2021 inthe same newspapers in which the DPS was published.

The Offeris nota competing offer in terms of Regulation 20 of SEBI (SAST) Regulations.

The dispatch of the LOF to all the Public Shareholders of the Target Company holding Equity Shares as on the Identified Date
(being December 29, 2020) has been completed on January 05, 2021.

Public Shareholders are required to refer to the Section titied “Procedure for Acceptance and Settlement of the Offer” at
page 31 of the LOF in relation to inter alia the procedure for tendering their Equity Shares in the Open Offer and are required to
adhere to and follow the procedure outlined therein.

A copy of the LOF (which includes the Form of Acceptance) will also be available on the websites of SEBI
(https://www.sebi.gov.in), the Target Company (www.psfs.co.in), the Registrar to the Offer (www.bigshareonline.com), the
Manager (www.saffronadvisor.com), BSE (www.bseindia.com) from which the Public Shareholders can download/ print the
same.

Instructions for Public Shareholders:

In case the Equity Shares are held in physical form: Public Shareholders holding Equity Shares in physical form may
participate in the Open Offer through their respective Selling Broker by providing the relevant information and documents as
mentioned on page 32 and page 33 of the LOF along with Form SH-4.

In case the Equity Shares are held in dematerialised form: Public Shareholders who desire to tender their Equity Shares in
the electronic / dematerialized form under the Offer would have to do so through their respective Selling Brokers by giving the
details of Equity Shares they intend to tender under the Offer and as per the procedure specified on page 32 of the LOF. The
Public Shareholders holding Shares in Demat mode are not required to fill any Form of Acceptance.

In case of non-receipt of the LOF, the Public Shareholders holding the Equity Shares may participate in the Offer by providing
their application in plain paper in writing signed by all shareholder(s), stating name, address, number of Equity Shares held,
client ID number, DP name, DP ID number, number of Equity Shares tendered and other relevant documents as mentioned in
the LOF. Public Shareholders have to ensure that their order is entered in the electronic platform by the Selling Broker which
will be made available by BSE before the closure of the Tendering Period.

Status of Statutory and Other Approvals: As of the date of the LOF, to the best of the knowledge of the Acquirer, there are no
statutory or other approvals required to complete the Offer.

Material Updates (from the date of the DPS) There have been no material changes in relation to the Open Offer since the date of
the DPS, saved as stated in the LOF and this Pre Offer Advertisement cum Corrigendum.

2020. All observations received from SEBI by way of their letter no. SEBI/HO/CFD/DCR-2/0W/P/2020/22789/1 dated
December 24, 2020 in terms of Regulation 16(4) of the SEBI (SAST) Regulations have been incorporated in the LOF.
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11. Schedule of Activities:

Activity

Revised
Day and Date

Original
Day and Date

Public Announcement (PA)

Monday, October 26, 2020

Monday, October 26, 2020

Publication of DPS inthe newspapers

Tuesday, November 03, 2020

Thursday, October 29, 2020

Filing of the draft letter of offer with SEBI

Tuesday, November 10, 2020

Thursday, November 05, 2020

Last date for a competitive bid

Wednesday, November 25, 2020

Monday, November 23, 2020

Last date for SEBI observations on draft letter of offer (in
the event SEBI has not sought clarifications or additional
information from the Manager to the Offer)

Thursday, December 03, 2020

Thursday, December 24, 2020

Identified Date™

Monday, December 07, 2020

Tuesday, December 29, 2020

Letter of Offer to be dispatched to Eligible Shareholders

Monday, December 14, 2020

Tuesday, January 05, 2021

Last date for revising the Offer price/ number of shares

Friday, December 18, 2020

Monday, January 11, 2021

Last Date by which the committee of the independent
directors of the Target Company shall give its
recommendation

Thursday, December 17, 2020

Friday, January 08, 2021

Date of publication of Offer Opening Public Announcement

Friday, December 18, 2020

Monday, January 11, 2021

Date of commencement of Tendering Period (Offer
Opening Date)

Monday, December 21, 2020

Tuesday, January 12, 2021

Date of Expiry of Tendering Period (Offer Closing Date)

Monday, January 04, 2021

Monday, January 25, 2021

Last Date for completion of all requirements including
payment of consideration

Monday, January 18, 2021

Tuesday, February 09, 2021
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Last date forissue of post-offer advertisement

Monday, January 25, 2021 Tuesday, February 16, 2021

* [dentified Date is only for the purpose of determining the Equity Shareholders of the Target Company as on such date to
whom the Letter of Offer would be sent. It is clarified that all the shareholders holding Equity Shares of the Target Company
(registered or unregistered) (except the Acquirer, Sellers and Promoter and Promoter group of the Target Company) are
eligible to participate in this Offer any time before the closure of this Offer.

Capitalised terms used but not defined in this Pre Offer Advertisement cum Corrigendum Advertisement shall have the
same meanings assigned to such terms in the Public Announcement and/or DPS and/or LOF. The Acquirer accepts full
responsibility for the information contained in this Advertisement and also for the obligations of the Acquirer as laid
downin SEBI (SAST) Regulations. This Advertisement will also be available on SEBI's website at www.sebi.gov.in.

Issued on behalf of the Acquirer by the Manager to the Offer

REGISTRAR TO THE OFFER
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SAFFRON CAPITAL ADVISORS PRIVATE LIMITED
605, Sixth Floor, Centre Point, J.B. Nagar,

Andheri (East), Mumbai - 400 059, India;

Tel. No.: +91 22 4082 0906;

Fax No.: +91 22 4082 0999;

Email id: openoffers@saffronadvisor.com;
Website: www.saffronadvisor.com;

Investor grievance: investorgrievance@saffronadvisor.com;
SEBI Registration Number: INM 000011211;
Validity: Permanent

Contact Person: Varsha Gandhi

o

BIGSHARE SERVICES PRIVATE LIMITED

1* floor, Bharat Tin Works Building, Opposite Vasant Oasis
Makwana Road, Marol Andheri (East),

Mumbai — 400059, Maharashtra, India.

Tel. No.: + 91 22 6263 8200;

Fax: + 91 22 6263 8299

Email id: openoffer@bigshareonline.com;
Website: www.bigshareonline.com

Investor Grievance: investor@bigshareonline.com
SEBI Registration Number: INR000001385;
Validity: Permanent

Contact Person: Ashish Bhope

Acquirer
Zyden technologies Private Limited
Registered Office: 45/9, Arogya Sadan, J.B. Nagar, Andheri East, Mumbai
Sd/-

—400 059, Maharashtra, India

Place: Mumbai, Maharashtra
Date: January 08, 2021
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